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HON'BLE MR . MAHARAJ DIN, MEMBER(J)
HON'BLE MISSS, USHA SEN, MEMBER(A)

( By Hon, Mr., Mgharaj Din, Member(J)

The applicant has preferred this application for
quashing thle order dated 19.12.91, £.2.92 and 25.11.92
(Annexures |AL to A3) respective ly by which the acceptance

of voluntary retirement of the applicant was communicated,

o 8 The applicant was working as Fitter H,S. Gr. II in
506, Army Blase Workshop at Jabalpur. | The applicant moved
an application dated 28,11.91 seeking voluntary retirement
from the service on account of the sudden death of his
wife, It is stated that at the‘tim;?death of his wife
the applicant was mentally upset, therefore, he sought

for voluntary retirement, But on the second thought he

moved application dated 31.12.91 requesting for withdrawl
of the voluntary retirement., Since the request of the
applicant flor withdrawl was re jected, therefore he has

come before this Tribunal for redresse.

3 The gespondents have filed counter affidavit and

resisted the claim of the applicant on the ground
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that since there was no material change in the

circumstances, therefore the withdrawl was not accepted,

4, We have heard learned counsel for the parties and
perused the pecord, The applicant has filed the order by

which it was |communicated that the notice of woluntary

retirement of the applicant was accepted by the Commandant
and éccordingly he was informed that he would retire from
service after expiry of three months notice period
(mrexureA-1{). The applicant was also informed that

the Appointing Aqthority had not accepted his request for
withdrawl 52 whiegbfor voluntary retirement(reference letter
dated 5.2.92|at Annexure A-2), The applicant was again
informed tbat the order passed by the Appointing authority
in this respéct had already been communicated to him

(reference letter dated 25.11.92 at Annexure A-3).

Be The applicant being aggrieved by the order of the
Appointing authority who is a Commandant in his case prefe-
rred appeal/representation on 12.2,92 against the rejection
of the withdrawl of the notice for the foluntary retirement
followed by [reminders which is still pending for disposal.
Undue de lay has been caused in disposal of appe al/repre se-
ntation and during the course of argument it has been

stre ssed thit a direction may be issued to respondents

to decide the appeal/representation within a specified

per iod,

D In view of these observation, we dispose of the

application lwith the direction to the re spondents to




dispose of theé appeal/representation(Annexure A=6) within

a period of three months firom the date

this order.,

f communication of

6. There shall, however, be no order as to costs.
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